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'STATEMENT BE TWO MISSING 
BLIND PERSONS FOLLOWING A 
DEMONSTRATION ON MARCH 
16, 1980. 

PROF. MADHU DANDAVATE 
~Rajapur): In the morning, the 

Speaker had assured the House 
that, the issue which was raised 
yesterday regarding hvo missing 
blind men, the direction was given 
by the Speaker to the Home Minis-
ter that in the course of the day a 
statement should come before the 
House. We want to know whe-
ther the statement is coming be-
fore the House. 

THE MINISTER OF STATE IN 
THE MINISTRY OF iHOME 
AFFAIRS (SHRI YOGENDRA MAK-
WANA): Two blind persons from 
Lucknow, namely, Vljay Singh • and 
Hari Shanker who had participated 
in the demonstration on 16th March, 
1980 were reported missing by the 
National Federation of Blind. I have 
been informed that one of these 
persons, Shri Hari Shanker has 
been located in Lucknow by the 
Lucknow police. According to the 
'iniorrri.ation received from SSP, 
Lucknow, 8 blind students had come 
to Delhi for the programme on 
the 16th of March and Hari Shan-
ker was among them. The names 
of these persons are as follows:-

1. Hari Shanker Sunar 
2. Arun Tiwari 
3. Nathu Ram 
4. Barsati 
5. Ram Milan 
6. Sukhi Ram 
7. Sanjiv Kumar Tripathi 
8. Shive Parkash Sukla. 

All these persons have returned 
to Lucknow on the morning of 
17th March, 1980. 

It has been reported by the Luck-
now police that Vijay Singh has no 
connection with Lucknow. He be-
longs to the Dearia District of U.P. 
and is said to be residing at Pun-
chkuin Road. New DeIhL Dur-
ing enquiries, it has been verified 
that one Vijay Singh, resident of 
Bahadurgarh is present in the bUnd 
School at Panchkuin Road but he bas 
denied participation in the programme 
of 16th March, 1980. According to the 



Twenty-fifth RepOTt MARCil 19, 1980 of Commissioner for 

(Shri Yogendr. Makwana) 
police records Of the arrested persons. 
the address of Vij ay Singh was 
found to be as "Vijay Singh, S/o Ram 
Lal, resident of Gangi Tikkar, VJ.jya 
Dhara, Sehand, Deoria". The SSP, 
Deoria was contacted on telephone 
and he has informed after enquirIes 
thRt the addreis avallable in Delhi 
police r(iCOrdb 15 not correct and no 
viaage of thIS name exists in dIst-
rict Deorla. 

Further enquIries by the DelhI 
polIce reveal that one ViJ ay Singh 
from Gorakhpur is reported to have 
come t·o attend the demonstration on 
16th March, 1980. SSP Gorakhpur 
has b(:e'll requested to verify the 
ma tter. All efforts are being Ina de 
to ascertain the conlp!ete and ~orrect 

particulars of Vijay Singh so that 
he caa be traced out. 

15.27 hrs. 
DISCUSSION ON THE TWENTY-
FIFTH REPORT OF THE COMMI-
SSIONER FOR SCHEDULED CAST-
ES AND SCHEDULED TRIBES-

contd 
SHRI KUSUMA KRISHNA MUR-

THY (Amalppuram): Mr. Deputy-
Speaker, Sir, while initiating the 
discussion on the Twenty-fifth Report 
of the Commissioner far Scheduled 
Castes and Tribes for the year 1977-
78 the Home Minister specifically , . 
said that the Governmeflt was commIt-
ted to the cause of the scheduled 
castes and tribes. As a gesture 
towards that commitment, we can 
clearly find that the report laid on 
the Table of this House, just a few 
weeks ag.o has been brought up for 
discussion. Not only that. As a 
ftrst legislative measure of this par-
liament, goveTlllllent has express-
ed its commitment in action by 
passing the 45th Constitution Amend-
ment Bill. Keeping in my view the 
earnestness and seriousness of the 
8overnmen.t towards its commit... 
mel\t to!Cs ad B'1'a I WOUJ,"U 
like to put forth some ~ fact. 

SC & ST (Disc.) 
to government in order to draw 
their special attention and thereby 
request the government to see that 
some of my suggestions are given 
serious consideration fOr imple-
mentation. At the outset, I should 
say Lhat eVen after 32 years of our 
independence the declared national 
objectIve namely, Justice, social and 
eODnomlC to all citIzens, still remains 
a promise to these SC & ST commu.-
nItIes. To assess the magnitude of 
their problem, first of all We must be 
able to know their real strength. 
EarlIer, as a convener of the Joint 
Select Committee on Scheduled Castes 
and TrIbes Amendment Bi!1 of 1978 
\vhlth Intended to reVIse the lists of 
SC and ST, I was given to under-
~tand that at lea5t a crore of Schfl'duled 
Castes are not included in the list of 
S( heduled Castes. Similarly, there 
at e Jots of complaInts from Scheduled 
Tn bes also for the need to revise 
theIl lIst As an important commit-
ment of the government the :ists of 
these comnlunitles are to be revised 
forthwith by appoInting a Joint 
Select Committee from both the 
Houses of Parliament so that we win 
be able to know exact~y their correct 
strength in the country. As per 1971 
census their strength stood at about 
13 crares. In more than 600 taluks 
in the entire country their percentage 
remains more than 20; similarly in 
about 300 taluks in our country the 
tribal population remains more than 
50 per cent. Besides, a very important 
aspect is coming up for consideration 
at a national level in 1980-81, 
namely the census operation, wherein 
We :fitled that the persons who nave 
been kept in charge of the collection 
of data are not taking proper interest 
so far as the data of the Scheduled 
Ca.stes and the Scheduled Tribes is 
concemed. They sit in Patwari's 
house and record whatever he says. 
This should not happen in this 
census operation. The operation 
must be strictly supervi~d by some 
of the persons coming from. the mino-
rity commlttlities and the Scheduled 
Castes ad tbe Scheduled Tribes, 80 
1hat they' ~ 1M tliat ttie work tl 




